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ce ptral Electricity Regulatory Commission (
Terms and Conditions for grant of tradin
and other related matters)

The

Procedure,
g licence

Regulations, 2020’

[n exercise of powers conferred under Section 178 of the Electricity Act, 2003

16 of 2003) and all other powers enablip
splication, the Central Electricity Re
following regulations, namely:—

1. Short Title and Commencement —
e Central Electricity

g 1t in this behalf, and after previous
gulatory Commission hereby makes the

CHAPTER |
PRELIMINARY

R (a) These regulations may be called
egulatory Commission (Procedure, Terms and

Conditions for grant of trading licence and other related matters) Regulations,

2020.

() The§e regulations shall come into force on and from the date of their
publication in the Official Gazette.

D Deﬁnit.ions and Interpretation.—(1) In these regulations, unless the
context or subject-matter, otherwise requires—

(a)
(b)
(c)

(d)

(e)

‘Act’ means the Electricity Act, 2003, (36 of 2003);

‘Applicant’ means a person who has made an application to the
Commission for grant of trading licence in accordance with these
Regulations;

‘Associate’ in relation to an Applicant or the Trading Licensee, as the
case may be, means associate company or related party as defined in
sub-sections (6) and (76) of Section 2 of the Companies Act, 2013 (18
of 2013) respectively;

‘Back to Back contracts’ shall mean the contracts for inter-State
transactions in electricity in which a Trading Licensee buys a specific
quantity of power for a particular duration from one part}./‘ and
simultaneously sells it to another party on similar terms and conditions,
and shall include the contracts, wherein the parties specifically agree that
the contracts are back to back contracts; . '
‘Banking of electricity’ shall mean and incl.ude transactlons. for 1F1ter-
State exchange of electricity between two grid connected entities either

directly or through a Trading Licensee; issi
‘Coerﬂssion’ means the Central Electricity Regulatory Comrmission

referred to in Section 76 of the Act;

1 Vide Notification No. L-1/

253/2019/CERC dated 2-1-2020, published in the Gazette of India, Extra.,

dated 31-1-2020.

: i .43,
Part 111, Section 4, No [275]
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(g) ‘Conduct of Business Regulations

(h)

(1)

)

(k)

)

(m)

(n)
(0)
()

(q)

DL FOR GRANT OF TRADING [REGN, 2
ATIN,

CERC (PROC, TERMS AND CON
REGNS, 2020

LICENCE AND OTHER RELATED MATTERS)
' means the Central Electricity
Regulatory Commission (Conduct of Business) Regulations, 1999 ¢
amended from time to time or any statutory re-enactment thereof;

‘Cross Border Trade of Electricity’ means trading of electricity a5
defined in Central Electricity Regulatory Commission (Cross Border
Trade of Electricity) Regulations, 2019, as amended from time to time

or any statutory re-enactment thereof;
‘Current Ratio’ means the ratio between C

liabilities, where
i current assets inclu

receivables, inventory,
made in Associates and prepaid expenses, and
ii. current liabilities include sundry creditors, provisions and other

liabilities to be discharged within a period of one year;
‘Economic offence’ means an offence under any of the statutes listed in
the Schedule to the Economic Offences (Inapplicability of Limitation)
Act, 1974 (12 of 1974);
‘Existing Licensee’ means a Trading Licensee who has been
granted licence under the provisions of Central Electricity Regulatory
Commission (Procedure, Terms and Conditions for grant of trading
licence and other related matters) Regulations, 2004 and Central
Electricity Regulatory Commission (Procedure, Terms and Conditions
for grant of trading licence and other related matters) Regulations, 2009,
as amended from time to time and is holding licence as on the date of

commencement of these regulations;
‘Fraud’ has the same meaning as is assigne
the Indian Contract Act, 1872 (9 of 1872) or under

Companies Act, 2013 (18 of 2013);
‘Grid Code’ means the Grid Code Regulations specified by the

Commission under clause (1) of sub-section (1) of Section 79 of the Act,
as amended from time to time Or any statutory re-enactment thereof;
‘Inter-State Trading’ means purchase of electricity from one State for

re-sale in another State;
‘Intra-State Trading’ means purchase o

territory of the same State;
‘Liquidity Ratio’ means the ratio

liabilities, where
liquid assets include current assets less inventory less prepaid

urrent assets and current

de cash or cash equivalent of money, accounts
current investments excluding investment

d to it under Section 17 of
Section 447 of the

f electricity for re-sale within the

between liquid assets and current

1.
expenses, and
ii current liabilities include sundry creditors, provisions and other
Jiabilities to be discharged within a period of one year;
‘Net Worth’ means aggregate value of the paid up equity share
capital and compulsorily convertible preference shares and free reserves
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(excluding reserves created out of r '
- revaluation and wri ¢
csiation ; and write back of
cdiZ[fJ;rred > )enr(:i(:tllced' by th? aggregate value of accumulated losses
s afld p re (including miscellaneous expenses) not writte;lk of;
ag e advances to and investments made in Associates
‘ us ’ i A :
ther | iness’ means any business of the Trading Licensee other th
the business of inter-State trading in electricity; o
) g;)r\;lvrenrissl’\illoa;lz;t Refgulations’ means Central Electricity Regulatory
: ower Market) Regulations, 2010 as amended from time
to time oOr any statutory re-enactment thereof;
(f) ‘promoter’ with reference to a com :
! pany means a promo '
Section 2(69) of the Companies Act, 2013; P orasdefinecr
(1) “Trading’ shall have the meaning as d ned i '
- efi
ety Act, 2003: g ined in Section 2(71) of the
) .Tradlsng LICCII.SCC’ means a person who has been granted licence for
inter- Fate trading of electricity under Section 14 of the Act:
) Pr((;wded th?.t if any T.rading Licensee undertakes intra-State trading
ased on the licence for inter-State trading granted by the Commission

the Trading Licensee shall be regulated under these regulations for the
1 be in addition to and not in derogation

rading specified by the concerned State

(r)

purposes as specified which shal
of any regulations on intra-State t
Commission;

“Year’ means a period of twelve mont
calendar year and ending on 31st March of the followin
d unless repugnant to the context or the subject-
ds and expressions used in these regulations and not
rid Code shall have the meanings assigned

hs commencing on 1st April of a
g calendar year.

(w)

(2) Save as aforesaid an
matter otherwise requires, Wor

defined, but defined in the Act or the G
(0 them respectively in the Act or the Grid Code.
(3) The provisions of the General Clauses Act, 1897 (10 of 1897), as amended
gulations as they

1 apply for the interpretation of these re

from time to time shal
f Parliament.

apply for the interpretation of an Act o
CHAPTER II
JONS FOR GRANT OF LICENCE
alifications
artnership firm registered
r a Limited Liability
008 or acompany
tion or body of
ot or an artificial

QUALIFICAT
of Applicant.——( 1) General Qu
tizen of India or a p
ct, 1932 (9 of 1932) o
Liability Partnership Act, 2

3. Qualifications
The Applicant shall be a ci
under the Indian Partnership A

Partnership registered under Limited
incorporated under the Companies Act, 2013 or an associa
individuals who are citizens of India whether incorporated or n

juridical person recognised under the Indian Laws:
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< e CLIC OPROC, THRAS AN NI PO GHANT OF TIIADING
/ N}
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»
Provided that the Apphicant should have been anthorized to undertake
. . . . L] I ' ‘(‘ "‘l‘ :
in electricity in accordamee with s Main Objects in the: Memorand o
| ‘ . dHanm
{ ] { '

Assoctation (i case ol o company uu'mpmnl:'ll under the Companies Act, |« o

' ' )"’)(,

w oD N ) . :
or 2013 or the Partmership Deed (in case ol a partnership firm registered ung
’ p=e tnder
Act. 1932) or the statutory documents ol Limited Liabilig
e | y

the Indian Partnership
artmership Act, 2008,

Partnership under Limited Liabihity I’
% 1§
(M Technieal Qualifications
The Apphcant shall have
qualitications and experience i

at least one  full-time  professional having
aeh of the following disciplines namely: )

Qualifications and Experience

oL Discipline
No.
() System Operation or Power | Degreein Engincering with atleast 5

Irading  or  Encrgy Risk | ycars of experience in the field

Management

CA/ICWA/MBA (Finance) with at

(b) Finance, commerce and
accounts least 5 years of experience in the field
(3) Financial Quualifications - Capital  Adequacy and Liquidity

Requirements
(@) Considering the volume of inter-State and intra-State trading proposed

(o be undertaken by the Applicant on the basis of the inter-State
the minimum Net Worth of the Applicant on the date
dited special balance sheet accompanying the
amount specified hercunder:

trading licence,
of application, as per au
{ be less than the

gy

application, shall no
rSl. Category of the Minimum Volume of
No. trading licence Net Worth electricity
(Rs. In Crore) proposed to be
traded in a
financial year
1 Category 1 50.00 Above 7,000
MUs
2. | Category Il 35.00 Not more than
7,000 MUs
I IR
3 Category 111 20.00 Not more than
4,000 MUs
4 Category IV 10.00 Not more than
2,000 MUs
5 Category V 2.00 Not more than
500 MUs




r
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(b)
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Pr0v1d.cc.l that for Category | Trading Licensce, if
of electricity proposed to be traded cxc;,d see, if the annual volume
Licensee shall have a minimum net worth ; Ii”-””” o e Trading
Provided further that volume of clcclric'(: S el
State and intra-State transactions o aded b
contracts, including transactions uln
banking and Cross Border Trade.
The Applicant ¢
minimlljlll)n CS;Z:;“}‘{:SVC T:Cl Worth as-per clause (a) above and have a
B e TR 1\?6? Vlv.l and a minimum Liquidity Ratio of 1:1:
specified in this » orth, Current Ratio and Liquidity Ratio
. regulation shall be computed on the basis of the audited
special balance sheet prepared in accordance with the financial reporti
framework prescribed under the Companies Act, 2013. P

all include inter-
under long term and short term
dertaken through power exchanges,

4. Disqualifications.—The Applicant shall not be qualified for grant of licence

if:

(1) The Applicant, or any of his Associates, or partners, or promoters, or

Directors is an undischarged insolvent; or

(2) The Applicant holds a licence for transmission of electricity; or
(3) The Applicant or any of his Associates or partners or promoters or

(4) The licence of the Ap

(5) The Applicant or any ©

Directors has been convicted of an offence involving moral turpitude,
fraud, or any economic offence during any of the three years immediately

preceding the year in which application is being made; or
plicant or any of his Associates or partners or

has been revoked by the Commission for the
section (1) of Section 19 of the Act during any
ly preceding the year in which application

promoters or Directors
reasons mentioned in sub-
of the three years immediate

is being made; or .
f his Associates or partners or promoters or

en found guilty in any proceedings for non-
of the Act or the Rules or the

der made by the Commission
preceding the year in which

Directors has in the past be ur
compliance of any of the provisions
Regulations made thereunder or an or
during any of the three years immediately
appll.catlon ” bm]t]t%engz(tj: ‘of application or thereafter, if any proceeding
Froviftel 0“ e of any provision of the Act, or the Rules or‘the
o nonjcomphdnii thereunder Of for non-compliance of the.order of the
Iéegula'uoinosnﬁ;zslr?:itiated against the Applicant, the application shall be
Ommiss

: dings:
: | disposal of the procee . _
;ons{(cjle:iedfsfttﬁz:h;lgtnZ:Nherg the Applicant 1S found guilty of non
rovide

i icati A1 be dealt with in
i ing, 1ts application shal
compliance 11 the proceedmg

accordance with this clause.
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CHAPTER 111
PROCEDURE FOR GRANT OF LICENCE

5. Proceedings before the Commission.—All proceedings under
regulations shall be governed by the Conduct of Business Regulations.

6. Procedure for grant of licence.—(1) Any person desirous of undertak;
inter-State trading in electricity shall make an application to the Commission f':)é’
grant of licence in the manner specified in Form-I appended to these ngula[ionr
and such application shall be accompanied by— ’

(@) Such application fee as prescribed by the Central Governmen; from
time to time and shall be paid as per the procedure specified in Centra
Electricity Regulatory Commission (Payment of Fees) RegUlationg
2012, as amended from time to time or any statutory re-enactmen£
thereof.

(b) Copies of the annual reports in case of the persons incorporateq
under the Companies Act, 1956 or Companies Act, 2013 including
audited accounts along with the Directors’ Report, Auditors’ Report, the
Schedules and notes to accounts for one Year immediately preceding
the Year in which the application has been made and the auditeq
special balance sheet as on any date falling within 30 days immediately
preceding the date of filing the application.

(2) The Applicant shall post complete application along with annexures and
enclosures on its website so as to facilitate access to the application by any
person through internet and shall keep them on the website till the disposal of the
application.

(3) The Applicant shall within 7 days after making such application, publish
a notice of its application, in two daily newspapers having circulation in each of
the five regions in addition to those published from Delhi, including one economic
daily newspaper in Form II, with the following particulars, namely:—

(a) Name of the applicant (in bold) at the top clearly bringing out whether
the applicant is an individual/sole proprietor, an association or body of
individuals, a partnership firm registered under the Indian Partnership
Act, 1932 (9 of 1932), a private limited company or a public limited
company, incorporated under the Companies Act, 1956 or Companies
Act, 2013, a Limited Liability Partnership under Limited Liability
Partnership Act, 2008 giving full particulars of its registered office and
address for correspondence;

(b) A statement that the applicant has made an application for grant of
licence for Category I or Category II or Category III or Category IV or
Category V, as the case may be, under sub-section (1) of Section 15 of
the Act, to the Central Electricity Regulatory Commission;

(c) Share Capital in Rs. Lakhs

these
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i. Authorised:
ii. Issued:
iit. Subscribed:
iv. Paid-up:
(d) Sharehold}ng pattern (List of shareholders holdine 5¢
number of shares held by cach of them, § holding 5% or more shares,

tglal pqid-up capital) of the Applicant: and percentage of shares of the
(¢) Financial and technical strength of thé Applicant;

7 \l\]/;ﬂume of electricity intended to be traded during a Yea
anagement . . ar;
@ = thegApplicz:zme of the Applicant including details of past experience
i or the persons on its management i 4
activity, n same or similar

()

Geographical areas withi ; ; .

tradign g?n e tSy ;w1th1n which the Applicant intends to undertake

(i) Net Worth, Cur.rent Ratio and Liquidity Ratio of the Applicant as on the

. date of the audited special balance sheet accompanying the appl}cation'

(j) A statement as to whether the Applicant or any of his Associates o;
partners-or promoters or Directors has been declared insolvent, and if so,
the d.etalls thereof and whether or not they have been discharged;

(k) Details of cases resulting in conviction of an offence involving moral
turpitude, fraud or economic offence of the Applicant or any of its
Associates or partners or promoters or Directors during the Year of
making the application or three Years immediately preceding that Year
and the date of release of the above person from imprisonment, if any,
consequent to such conviction;

() A statement as to whether the Applicant or any of his Associates or
partners or promoters or Directors was ever refused licence, and if so,
the particulars of the application, date of making the application, date of
order refusing licence and reasons for such refusal;

(m) A statement whether the Applicant is in possession of a licence for
transmission of electricity, and if so, the details thereof; . ‘

(n) A statement whether an order cancelling the licence 91 the Applicant
or any of his Associates or partners or promoters or Dlr.ectors has been
made by the Commission or any State Commission, and if so, the details

thereof;

(0) A statement as (0 whether the Applicant or any of his Associates

or partners or promoters or Directors has been found guilty of non-
0151 liance of any of the provisions of the Act or the Rules or ‘the
;egslations made thereunder Of an order made by the Appropriate
Commission, and if so the details

atement to the € icati other documents filed

@ A he effect that the application and : : |

: ;t ; the (t:;rrtmission are available with the Applicant for inspection
before

by any person;
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Name and address and other relevant details of the person under
e

(q)
control of the Applicant with whom the application and other documep;
\n \

can be inspected by any person;
(r) Address of the website where the complete application alon :
annexures, enclosures has been posted; .
A statement that objections or suggestions, if any, be filed befor
the Secretary, Central Electricity Regulatory Commission, 3rd F]()oC
Chanderlok Building, 36 Janpath, New Delhi-1 10001 with a copy ()fthz

objections or suggestions to the Applicant, within 30 days of publication

(s)

of the notice;
A statement on affidavit in case the Applicant is in possession of any

intra-State trading licence and the details of the volume of trading
allowed (in Million Units) under the said licence.

.(4) The Applicant shall within 7 days from the date of publication of the
notlcze as aforesaid submit to the Commission on affidavit the details of the notice
published and shall also file the original complete page of the newspaper in which

(1)

the notice has been published.

(5) The Applicant shall allow a period of 30 days to the public to file objections
ggestions to the notice of application published in the newspapers.
(6) The Applicant shall file its reply before the Commission within 30 days
from the last date of receipt of objections or suggestions from the public.

(7) The Commission after consideration of the objections or suggestions
received in response to the notice published by the Applicant and its reply may

reject the application or may propose to grant licence.
(8) When the Commission proposes to grant licence, it shall publish a notice of

its proposal in two daily newspapers, as the Commission may consider appropriate,
stating the name and address of the person to whom it proposes to issue the licence
and with such other details as the Commission considers appropriate, to invite
further objections or suggestions to its proposal.

(9) On consideration of further objections or suggestions received and the reply
of the Applicant thereto, if any, the Commission may grant the licence or reject
the application, for reasons to be recorded in writing if the application does not
conform to the provisions of the Act or the Rules or the Regulations or provisions
of any other law for the time being in force:
Provided that no application shall be rejected unless the Applicant has been

portunity of being heard.
the licence shall be granted in accordance with Form

or su

given an op
(10) As far as practicable,
111 appended to these regulations.
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CHAPTER IV
TRADING MARGIN

1. Applicability of Trading Margin—Trading margin shall be applicable to
: following transactions undertaken by the Trading Licensee:

a) Transactiors undF:r short term contracts (where period of the contract
of the T.radmg Licensee with both the seller and the buyer, including
rransactions undertaken through power exchanges, is upto one year);

(p) Transactons l.lnder long term contracts (where period of the contract of
the Trading Licensee with either the seller or the buyer or both is more
than one year);

(©) Banking ‘of electricity, irrespective of duration of the contract;

(d) Transactions under Back to Back contracts, irrespective of duration of
the contract;

(¢) Cross Border Trade of Electricity.

g. Trading Margin.—(1) Trading Licensee shall comply with the trading
margin as given below:

(a) The trading margin shall be charged on the scheduled quantity of
electricity;

(b) The trading margin shall include all charges, except the charges for
scheduled energy, open access and transmission losses:

Provided that the charges for open access include the transmission
charge, operating charge and the application fee.

(c) For transactions under short term contracts and contracts through power
exchanges upto one year, the Trading Licensee shall charge a trading
margin of not less than zero (0.0) paise/lkWh and not exceeding seven
(7.0) paise/kWh:

Provided that in contracts where €scrow arrangement or irrevocable,

unconditional and revolving letter of credit as specified in clause (10)

ofRegulation 9 is not provided by the Trading Licensee in favour of the

seller, the Trading Licensee shall not charge trading margin exceeding

two (2.0) paise/KWh. . .
(d) For transactions under long term contracts, the trading margin shall be

decided mutually between the Trading Licensee and the sell.er:

Provided that in contracts where escrow arrangen_lent or irrevocable,
unconditional and revolving letter of credit as spemﬁeq in clause (10)
ation 9 is not provided by the Trading Licensee 10 favour of the

ofRegul . . .

sellerg the Trading Licensee shall not charge trading margin exceeding
ise/kWh.

i g censee shall charge

£ electricity, the Trading Li

- R _
(e) For banking less than zero (0.0) palse/kWh and not

cumulative trading margip of not
exceeding seven (7.0) palse/kWh.
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2[Provided that the trading margin shall not be less than zer
aise/kWh from either of the parties o the banking transacti(n; ]0 il
() For transactions under Back to Back contracts, where' ese
arrangqnent or irrevocable, unconditional and revolving letter of Ztrrow
as specified in clause (10) ofRegulation 9 is not provided by the Tr'xdc'd“
Licensee in favour of the seller, the Trading Licensee shall not ci1 N
trading margin exceeding (wo (2.0) paise/kWh. o
(¢) For Cross Border Trade of Electricity, the trading margin shall }
decided mutually between the Trading Licensee and the seller. | :
ecified under these regulations shall be the
argin charged by all the traders involved in the
nd the ultimate buyer, that is to say
der transactions and shall not excee(i

p

(2) The trading margin sp
cumulative value of the trading m
chain of transactions between the generator a

trading margin in case of multiple trader-to-tra
the ceiling of trading margin specified under these regulations.

CHAPTER V
TERMS AND CONDITIONS OF THE LICENCE
9, Obligations of the Trading Licensee—The Trading Licensee shall be

subject to the following obligations, namely:—

(1) The Trading Licensee shall comply with the requirements of laws in force
and, in particular, the Act, the Rules and the Regulations, Grid Code, orders and
directions issued by the Commission from time to time and any of the State

Electricity Regulatory Commissions in accordance with law.

(2) The Trading Licensee shall maintain the Net Worth in accordance
withRegulation 3 of these regulations at all times and shall maintain Current Ratio
of 1:1 and Liquidity Ratio of 1:1 at the end of every financial year:

Provided that if the current ratio or the liquidity ratio at the end of the financial
year is less than 1:1, then the Trading Licensee shall be required to maintain
additional Net Worth of 100% of the Net Worth stipulated for the respective

category of trading licence.
ent of

(3) The Trading Licensee shall not exceed at any point of time 110 perc
d during a Year under the licence granted to him.

the volume of trading authorize

(4) The Trading Licensee shall make an appropriate application accompanied
by prescribed fees for up-gradation of its licence to a higher category of down-
gradation of its licence to a lower category in order to fulfil the conditions of these
regulations in accordance with the procedure specified inRegulation 15 of these

regulations.
(5) The Trading Licensee shall not charge any amount exceeding the trading

margin fixed by the Commission from time t0 time:

2. Added by Noti. No. L-1/253/2019/CERC, dt. 25-3-2020 (we.f. 25-3-2020).
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of bemng ’ A A case o such violatjon on more () ”INL ooty
CommissIon Ly S0 revoke (he licence of the Trad; o HIC oceasions, the
opportunity of being heard, - rding Licensee after giving an

(())jl}\L. rl ading Licensee shall continue to be governe
disqualifications specified in Regulations 3
(he period of licence,

¥ d by the qualifications or
and 4 of these regulations throughout

7) The Trading Licensce she .
| (7 m‘dmg Licensee shall establish adequate communication facilities
like telephone, fax, computer, internet facilities. hof L AGIIUES

e s ; actlities, before undertaking trading

) 1C " 1\ 1censee ' . ol . )

(8) — m‘f l‘_‘“"‘“_‘ may coordinate with Regional Power Committees
the Central Transmission Utility, State Transmission Utiliti : )
Dispatch“Céiitte, the ‘Regs , ansnussion Utilities, the National Load

‘\‘ { C .‘w - oy H [ NOTYY B %

S I Centr 15 egional Load Despatch Centres, and the State Load
Duspat.u entres With regard to his trading-related activities, to the extent
authorized by the concerned buyer and seller,

(9) The Trading Licensee shall render all assistance to any person authorised
by the Commission to carry out his duties relating to the licence.

(10) The Trading Licensee shall make payment of dues by the agreed due date
to the seller for purchase of the agreed quantum of electricity through an escrow
arrangement or irrevocable, unconditional and revolving letter of credit in favour
of the seller. Such escrow arrangement or irrevocable, unconditional and revolving
letter of credit in favour of the seller shall be equivalent to:

1.1) times the average monthly bill amount (estimated

amounts for three months or actual monthly
as the case may be) with a

(a) one point one (
average of monthly billing
billing amount for preceding three months
validity of one year for long term conln.lu.s.l ot e conracts

i ive . e of contract value for shortterm contracts.

(b) one point zero five (1.05) times of conts l‘Ll v hofElErRctmes

3[Provided that where the duration of the short lul;l u)nl;‘u l. e
*credit in fi - of the seller shall be
: . Jetter of credit in favou of
fhan, nE o1 > ‘hb. 1llu/luo five (1.05) times of the monthly contract
ivale » point zer 03 !
equivalent to on¢ p 5) times OF T
V'lluc with validity period equal to validity of the contra | ,
‘ 1 agreement tor
(11) The Trading Licensee shall enter int opriate ﬁ)  edlin
| | sale of electricity with the sellers and the buyers | "
urchase and salc ¢ 86T e following, namely—
l':tr m; tion ;11(1 that the agreement shall specify the following B ity
a transaction, & { . " of cle
‘ b jaries, that is to say, upper and lower MW limt
(@) the boundarics, 7

to be purchusccl or sold;

o an appropriate

75.3-2020 (w.e.ll 25-3-2020).

B

ERC, dt.
3 Added by Noti. No. l,—l/251/2()ll)/( [ERC, ¢
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(b) modalities for scheduling;
(¢) payment security mechanism as defined inClause 10 of this regulatio
[¢ n;

(d) persons authorized to specify the schedule, or to modify it after it hg
been intimated to the Regional Load Despatch Centre or the State Loag

Despatch Centre;
(¢) whether the buyer or the seller can unilaterally advise modification of
the schedule, or whether the modification can only be advised jointly by

the buyer and the seller;
(/) the liabilities of the parties (seller, buyer and Trading Licensee) in case

the scheduled quantum (MW) and time of scheduling differs from the
agreed terms, or in case of modification in schedule, and in the latter
case, the party that will bear non-refundable part of short-term open

access charges.

(12) The Trading Licens
for dispute in the scheduling advise
in case of any discrepancy oOr ambigui
the Regional Load Despatch Centre on t

shall be binding.
(13) The Trading Licensee shall ensure that the buyer and the seller are either
h entities with special energy meters on

grid connected entities or represent suc
their periphery and that the mechanism for Deviation Settlement accounting by the

appropriate authority is in place.

(14) The Trading Licensee shall not purchase electricity from the entities and
the Associates of such entities, defaulting in payment of Charge for Deviations
determined as per the Central Electricity Regulatory Commission (Deviation

smission charges,

Settlement Mechanism and related matters) Regulations, tran
ge and fee and charges for National Load
Despatch

reactive energy charges, congestion char,

Despatch Centre or Regional load Despatch Centre or the Unified Load
and Communication Scheme or any other payment levied by the Commission or
any of the State Electricity Regulatory Commissions under the provisions of the
Act or any regulation made thereunder, when s0O advised by the Commission.

(15) The Trading Licensee shall pay the licence fee by the stipulated date

cified by the Commission from time to time.
(16) The Trading Licensee shall not omit or neglect to undertake trading

ce shall ensure that there is no discrepancy or scope
d to the Regional Load Despatch Centre and
ty in the scheduling advice, the decision of
he acceptance or otherwise of such advice

spe

er into any agreement related to

abuse of his dominant position oOr
interest or

activity.

(17) The Tradin
e or sale of electricity that may
uses or is
Jectricity industry.

maintain up to
ely for Over the Counter (OTC) in

g Licensee shall not ent
purchas lead to
enter into combination which ca likely to cause a conflict of

an adverse effect on competition in €

(18) The Trading Licensee shall
transactions undertaken by him, separat

date record of all trading
ter-State
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RiC

ctions, Over the Counter (OTC) intra-Sy

" e ate transactions, if ;
Al - State trading licence ; T “Hdny, m
[-[hC nter-State trading licence and transactiong through the P

)t T ger 1 1 ATeY o che 4
" 19) The T ading Licensee shall not subject to settlement of
; q-cordancc with law, omit sale of electricity to consumer who has
9 < by the concerned State Eloeqr.s . Who has been allowed
1 ACCES | - e Electrieity Regulatory Commission
20) The Trading Licensee shall immediately but not |

ot ©0 the. Commission any cha.nge in the Net Worth which makes it incligible
i continue 10 the category for which the licence hag been granted

@ The Trading Licensee can transfer or assign its licence only to such person

who fulfils the conditions of Regulations 3 and 4 of these regulations with prior

al of the Commission:
Zlpp[’OVd

Provided thaF tbe TradirTg. Licensee shall make an appropriate application
pefore the Commission containing the details of the person to whom the licence is
pTOPOSCd to be transferred orassigned, its eligibility to hold the licence under these
regulatiOIlS, and an affidavit from the proposed transferee or assignee that it will
obide by all the terms and conditions of licence and comply with the provisions of
the Act, Rules and Regulations made thereunder and the orders of the Commission
as may be issued from time to time:

Provided further that the Trading Licensee shall be required to publish in brief
in two daily newspapers having circulation in each of the five regions in addition
o those published from Delhi, including one economic daily newspaper about
its application for transfer or assignment of its licence and .invi-te suggestiqns or
objections within 30 days and submit the copies of'tht'z publication along with its
response to the suggestions or objections, if any, within 45 days from the date of

publication.
(22) The Trading Licens

ade on basis
wer exchange,

commercial terms

ater than one month

ee shall designate one of its officers as Compliance

for communication with the Commission
Officer who shall be th.e nodal office! i ith the provisions of the Act
d shall be responsible for compliance with the p
P © P . ; he Commission particularly Central
and Rules and Regulations specified by the ’ ditions for grant of
Electricity Regulatory Commission (Procedure, Terms and Condition B g o
tradin li)c,ence and other related matters) Regulations, 2020, C entrzaoloeé;tra}l]
R lgt Cor’nmission (Indian Electricity Grid Code) R?gUIaUOI‘S’ e Access
otr f)ryR latory Commission (Grant of Connectivity, Long]— 1 matters)
Electnmty eglrlm Open Access in inter-State Transmission apd re Steen T e
anc Meqmm—;eoog g‘entral Electricity Regulatory Commission i(t pRegulatOI'y
Begmatl(smst’ Tran’smiSSiOn) Regulations, 2008, Central Electricity
In inter-State

?

1557 : Regulations,
Commission (Pow‘erﬁ 1\:Ilaé.ettlement Mechanism and relateg matt;rszder gTrade of
3. fo) 1eQl 0SS
Commission (Devia . v Regulatory Commlssmn.( T sequEntTe-
2014 and Central Electricity m time to time or any subseq

ded fro
Electricity) Regulations, 2019 as amende

enactment thereof;
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(23) In the event Trading Licensee has entered into a contract for sale of power
with a buying entity for a particular period, then the Trading Licensce shal] o
enter into any contract for sale of the same power with any other entity for such
period except with the prior consent of the buying entity.

(24) Trading Licensee undertaking banking of electricity shall simultancously
enter into contract for supply of power and contract for return of power, with each
of the utilities participating in the banking arrangement, as applicable.

10. Accounts of the Trading Licensee and Regulatory Audit.—(1) The
Trading Licensee shall—

(a) keep the accounts of the business covered by the licence separate from
any other business, whether licensed or otherwise;
maintain the statement of accounts in accordance with the Companies
Act, 2013, as amended from time to time;
prepare on a consistent basis from such records, accounting statements
for each Year comprising a Profit and Loss Account, a Balance Sheet
and a statement of source and application of funds together with notes
thereto and showing separately the amounts of any revenue, cost, asset,
liability, reserve, or provision which has been either:

i. charged from or to any other business together with a description
of the basis of that charge; or
determined by apportionment or allocation between the various
business activities together with a description of the basis of the
apportionment or allocation;
provide in respect of the accounting statements prepared in accordance
with foregoing clauses, a report by the Auditors in respect of each
Year, stating whether in their opinion the statements have been properly
prepared and give a true and fair view of the revenue, costs, assets, and
liabilities, reserves reasonably attributable to the business to which the

(b)

(c)

il

(d)

statements relate; and
submit to the Commission copies of the audited annual financial

statement and Auditor’s report not later than nine months after the close
of the Year to which they relate and shall keep them posted on its
website or any other authorized website for a period of at least two Years

(e)

thereafter.
(2) Any person authorised by the Commission shall be entitled to inspect and

verify the accounts of the Trading Licensee and the Trading Licensee shall render
all necessary assistance to such person.

(3) The Commission may, on being satisfied that the Trading licensee has failed
to comply with the terms and conditions of the Licence, appoint auditors and/or
experts to carry out regulatory audit to verify such non-compliance in accordance
with Section 128 of the Act and in such cases, the cost of audit shall be paid by the
Commission and recovered from the Trading Licensee.
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(1)
(2)

3)

4

©)

(6)

)
8)
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ading Licensee shall:
s_upply sych Information, ag may be called for by the Commission from
time to time;

il\lfrrli:islfvmonthly information through Forms 1V-A, IV-B, IV-C, IV-D,
-E, -F, IV-G and IV-H in respect of inter-State trading, intra-State
trading on the basis of t

. A he inter-State trading licence, trading through
POWET exchanges, Banking of electricity, short-term, long-term trading

and CrosshBorder Trade of Electricity, so as to reach the Commission
before 15 of the Succeeding month:

PfOVlded' that the information sent to the Commission, shall be posted on
the website of the Trading Licensee by 15" of the succeeding month, and
such report shall be available on the website for not less than five Years:
submit monthly informatjop regarding Over the Counter (OTC)

Contrach as per Form IV-I to the Commission before 15" of the
succeeding month;

submit annual return of inter-State transactions detailing:

(a) total volume transacted (in MUs and Ru
margin charged thereon,
(b)

total volume transacted in intra-State transactions on the basis of

the inter-State trading licence (in MU and Rupees),

(c) total volume transacted on Power Exchange and the total trading
margin charged thereon,

(d) total volumes of Renewable Energy Certificates transacted,
(e) complete list of Buyers and Sellers in the above categories,

certified by Chartered Accountant or Cost Accountant by 31st
May every Year as per Form IV-J;

submit to the Commission copies of the Annual Reports including

Directors’ report, Auditors’ report, Balance Sheet and Profit and Loss

Account pertaining to inter-State and intra-State trading on the basis of

the inter-State trading licence, segment of the business along with all the

Schedules and notes to the accounts, not later than nine months after tpe

close of the Year to which they relate and sha!l keep them posted on its

website or in any authorized website for a period of at least. five Year.s;

The information as required under clauses .(2) to (5) of this regulanc?n

shall also be furnished by the deemed Tradmg L¥cen.sees as deﬁneg in

Section 14 of the Act for the purpose of monitoring inter-State trading

;Tgxrsr?i:t;(r)lr;s,r e oo O informatiolla_ as prescribc?d unde}" P?wer Market

. otified by the Commission from time to time; .

Regulations n ission the following events as soon as possible but

re[iolgte:(r)t:l:n(c:)(r)l::nrr;l;nth of occurrence of such event:

no

pees) and the total trading
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when the Trading Licensee or any of his Associates, or partners
or promoters, or Directors has been declared insolvent; h
when the Trading Licensee, or any of his Associates, or partners
or promoters, or Directors has been convicted of an offencé
involving moral turpitude, fraud, or any economic offence;
when the licence of any of the Associates Or partners or promoters
or Directors has been cancelled by the Commission;

when the Trading Licensee, or any of his Associates or partners
or promoters or Directors has been found guilty for non-
compliance of any of the provisions of the Act or the Rules
or the Regulations made thereunder or any order made by the

(a)

2]

(c)

(d)

Appropriate Commission;
Where any proceeding has been initiated in any court of law

against the Trading Licensee for material breach of any law or

before the Appropriate Commission for contravention of the Act,
the Rules and Regulations made thereunder or non-compliance
with the orders and directions of the Commission or of the State

Electricity Regulatory Commissions.

12. Standards of performance.—(1) The Commission may, after consultation
with the Trading Licensee, wherever required, specify the standards of performance
of a Trading Licensee or a class of Trading Licensees.

(2) Till such time the standards of performance are specified under clause (1),
the Trading Licensee shall furnish to the Commission the performance details for
each Year in the format prescribed by the Commission in Form V, appended to these

regulations by 30th April immediately following the Year ending on 31st March.
(3) The Trading Licensee shall display on its website (i) the volume of inter-

State and intra-State trading on the basis of the inter-State trading licence, if

any, on monthly basis; (ii) trading licences held by it; (iii) petitions filed before

the Commission and the orders including interim orders, if any, issued by the
Commission to ensure dissemination of information to its clients.

13. Prudential Reporting.—The Trading Licensee shall, as soon as possible
but not later than one month, report to the Commission- (1) any significant
change in the circumstances which may affect his ability to meet the obligations
under the Act, the Rules and the Regulations, directives and orders issued by the
Commission, the Grid Code, agreement or the licence;

(2) any material breach of the provisions of the Act, the Rules and the
Regulations, directives and orders issued by the Commission, the Grid Code,

agreement or the licence; and

(3) any major change in its s
or breach of capital adequacy norms specified in these regulations.

(e)

hareholding pattern, ownership or management,
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4. Amendment of licence,—( ) The

nd > lermg

r;lnwd by the Commission may be modifie by th
¢

( ( l ( (l S(i(l (

Commission in public interest
provided that before ordering any substantive o
fcence, proposed to be made otherwise liu;n] (')VL
Liccnsf’c’ the Commission shal] publish a not N
. considers necessary with the l'ullowing parti

(a) name and address of (he Ty

(b) alterations and modifications proposed to be m:
(¢) grounds for such alterationg and m(;d'r ~ made:
PR . ‘ lications; and
d) mviting supgpes T AHons, an
@ C()mm%q . EZ’“}"{"“" if any, on the proposal for consideration of the
ss1on within the time specified in the notice
(2) Th.c procedure specified inRegulation 6
apphcablc in case the Trading Licensee makes an ap
alteration of or modification to the terms and conditi

alteration or modification in a
' on he application of (he Trading
ICC I two such daily newspapers as
culars, namely:— |
ading Licensee;

shall mutatis mutandis be
plication for any substantive
- ons of the licence:

PrO\{ldcd that where the Trading Licensee has made an application under
sub-sccthn (1) of Section 18 of the Act, proposing any substantive alteration and
modifications in his licence, he shall publish a notice of such application in two
daily newspapers having circulation in all the five regions, in addition to those
publishcd from Delhi, including one economic newspaper, in Form VI, with the
following particulars, namely:—

(a) name of the applicant;

(b) category of the licence granted to him;

(¢) thatan application for alteration and modifications has been made before
the Commission;

(d) details of alteration and modifications proposed in the application;

(e) reasons for seeking such alterations and modifications;

(/) a statement that the application made before the Commission has been
posted on the website and can also be inspected in the office of the
applicant; _

(g) a statement that any suggestion to the proposal. for alteration and
modifications made in the application may be submitted to the Secretary
of the Commission within 30 days of publication of the notice:

Provided that the Trading Licensee making apphcatlo‘n for
upgradation of its licence to a higher category Of downgradatlo_nf_ o(f
its licence to a lower category shall follow the procedure specilie

inRegulation 15. o
15. Procedure for upgradation of licence or downgradation ol licence

iteri Trading Licensee.—(1)
or compliance of Net Worth criteria for Category I Trading

Upgradation of licence:
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(a)

(b)

(2) Compl
(a)

(b) The Trading Licensee

(3) Downgradation of licence:
(a) The Trading Licensee may fil

(b) The Trading Licensee $
()

16. Proc
licence.—(1) Where the Commission on

is satisfied that the Tra

CERC (PROC, TERMS AND CONDI FOR GRANT OF TRADING [
P REGy
i, I{)
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‘ 2
[- he Trading Licensee may at any time during a particular ye
aliohaf dite e _ dbyear apply
or 1ln.glurmlcgur) licence on the basis of the volume propos iy
traded in a particular Year. D
he Trading Licensee shall file an application before the Commisgj
T _ 50
L of its licence to a higher category as 00N as he exp n
/ S IC expects

for upgradatior
he trading volume limit specified for (h
¢

the trading volume to exceed t
Trading Licensee’s existing calegory-
The Trading Licensee shall be granted an opportunity of being he:

the Commission before taking a decision on the application. b
The Trading Licensee shall be required to submit the audited special
balance sheet to support the compliance of Net Worth rcquirméit f:r

higher category licence.
The Trading Licensee shall p
category licence if ina particul

ay licence fee applicable to the higher
ar Year the licence has been upgraded:

Provided that in case a Trading Licensee has already paid licence fee
applicable for its existing lower category licence in a particular year
then the Trading Licensee shall have to make payment equivalent u;
difference of fee applicable for higher category licence and fee already

paid for existing licence category.
iance of Net Worth criteria for Category I Trading Licensee:

[ Trading Licensee expects its trading
volume to exceed beyond the trading limits specified inRegulation 3 for
a particular Year, then the Category [ Trading Licensee shall be required
to increase its Net worth commensurate to the expected volume prior to

ransacting such volumes.
hall be required t0 submit the audited special

Jiance of Net Worth requirement.

In the event that a Category

palance sheet to support the comp

¢ an application {0 the Commission for

Jower category at any time:

fits licence to a
all not be allowed t0 apply for

he Trading Licensee sh
within the same Year.

hall be required t0 upl
t the compliance of Net

downgradation 0

Provided that t
upgradation of licence

oad the audited special

balance sheet to SUppor Worth requirement for

Jower category licence.
dation of licence, the Trading Licensee shall

While applying for downgra
be required to pay the licence fee applicable for the category of licence
for which the application is being submitted.

and conditions of

liance of terms

the basis of mater
g the terms an

ial in its possession

edure for securing comp
d conditions 0

ding Licensee is contravenin
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. nce, it shall s . - ) : .
jcence <1 SCIVE a notice 1o the Trading Licensee narrating the terms and
ditions of licence ¢ N

- Ontravened by him to invite his objections or suggestions.
(2) The notice may be

coorat the usual oy, Ser\ted on him by delivering the same at the registered
offi Eel poston & I8 last known place of residence or business, either through
egist > Ot Sbeed post or by hapg delivery through a messenger or publication

the Commission where the Commission is
the notice on the Trading
and delivery or by electronic

con

notice under clause (1) or op publica ys from the date of receipt of

blication of notice
in t :
(3), as the case may be. he newspapers under clause

.(5)(;[‘he (Eom@SSIOn shall on consideration of the objections and suggestions
received as a or_esald Ppass such order or give such directions as maybe necessary
to secure compliance of the terms and conditions of licence.

CHAPTER VI
CONTRAVENTION AND PENALTIES

17. Contravention by Trading Licensee.—Contraventions of the provisions
of the Act, Rules and Regulations framed thereunder and non-compliance of the
orders of the Commission by a Trading Licensee shall cover the following:

(1) Violations and non-compliance of the provisions of the Act, Rules and
the Regulations specified underRegulation 9(22) of these Regulations;
(2) Under-reporting of transaction volume in monthly reporting;
(3) Failure to meet the Net Worth criteria specified in these regulation§;
(4) Charging trading margins beyond the limits dgﬁped in thes'e regulations;
(5) Non-compliance of the orders of the Commission mC]u‘dll.lg the orders
issued for contravention of any regulation of the CqmmlsS}on; .
(6) Non-payment of the licence fees and su_rc'harge, if applicable v.mhm
the due date as specified in Central Electricity Regulatory Commlssmr?
(Payment of Fees) Regulations, 2012 or statutor'y re?enactme.nt thereo}ﬁ .
(7) Delay or non-submission of monthly transaction information sought
lation 11;
unsler SAE (2)10§§§1111{egulation 15 of these régulations;. _
(8) Failure to comply Wit (23) ofRegulation 9 specified in these
(9) Failure to comply with clause

regulations;
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10 -submissi i issi
(10) ll:lon .Sllhl.lll.%l()n or delay in submission of any report required
y 1 1 r
¢ submitted by the Trading Licensce under any of the rcgulcr ’
ations

mentioned in clause (1) of this regulation;

(11) Delay in submission of any other infor
Commission;

(12) Failure to make mandatory d
the provision to clause (2)
Trading Licensee’s website.

18. Procedure for taking cognizance of the contraventions.—(1) The

Commission, on being satisfied on the basis of the information in its possessi
or on the basis of the information submitted by any person that a prirﬁ‘a \falc(;n
case exnst§ against any Trading Licensee with respect to any of the provisioni
ofRegulation 17, may initiate suo-motu proceedings against the Trading Licenseé
and may direct the Trading Licensee to submit such information and explanation
as may be considered necessary for the purpose of the proceeding:

Provided that the proceedings for non-payment of fee shall be initiated if the
Trading Licensee fails to deposit the fees and surcharge, if any, within seven days
of the expiry of due date of payment as per the Central Electricity Regulatory

Commission (Payment of Fee) Regulations, 2012:
Provided further that the licence shall be deemed to
of fifteen days from the due date of payment and shall remain suspended till the
payment of fees and surcharge, if any, is made or suspension is withdrawn.
(2) No penalty shall be imposed on the Trading Licensee without giving it an

opportunity of being heard.
(3) The penalties, if any, shall be imposed in accordance withRegulation 19

of these regulations.
19. Penalties for (Contravention and non
contraventions is established against the Trading Licensee, the
(1) give warning to the Trading Licensee subject to such conditions as may

be deemed fit in the facts and circumstances of the case; Of

(2) direct that the Trading Licensee shall pay; by way of penalty, a sum
which shall not exceed rupees one Jakh for each contravention and in

caseof a continuing failure with an additional penalty which may extend

to six thousand rupees for every day during which the failure continues
after contravention of the first such direction; and/or
(3) debar the Trading Licensee from trading in short term market or long

term market OF through power exchanges Of ross Border

banking or C
Trade of Electricity fora period as may be specified by the Commission;
or

4) suspend the

or
(5) revoke the licence of the Trading Licens

mation sought by the

isclosures or reporting in accordance with
ofRegulation 11 of these regulations on

be suspended after expiry

e.—Where the charge of

-.complianc
Commission may:

may be specified by the Commission:

licence for a period as

ee; Of
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exercise of power in accordance with Section 19 of the Acti
circumstances, namely:— in an
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(6) issue such other directiong or im
Commission may deem appropriat
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o5 < .
Pose such other conditions as the

CHAPTER VII
0. R y REVOCATION OF LICENCE
20. Revocation of licence.—(1) The Commission may revoke the licence in

y of the following

(a) Where the Trading Lj : e
wilfal and 1 g Licensee 1n the opinion of the Commission, makes
prolonged default in doing anything required of hi
under the Act, or the Rul ything required of him by or
() Where the T s e Rules or the Regulations;
ere i ;
of his 1 e Trading Licensee br.eac.hes any of the terms and conditions
s Licence, the breach of which is expressly declared by such licence
to render it liable to revocation;

(c) Whe.re t.he Trading Licensee fails., within the period fixed in this behalf
by his licence, or any longer period which the Commission may allow
theref_o‘re, to show to the satisfaction of the Commission, that he is in
a position fully and efficiently to discharge the duties and obligations
imposed on him by his licence;

(d) Where in the opinion of the Commission the financial position of the
Trading Licensee is such that he is unable to fully and efficiently
discharge the duties and obligations imposed on him by his licence;

() Where the Trading Licensee has neglected to undertake trading in
electricity; _

() Where the Trading Licensee fails to meet the qualifications specified for
making an application in accordance withRegulation 3 or incurs any of
the disqualiﬁcations under these regulations; . . ‘

(g) Where the Trading Licensee fails to submit the mformat%on as rqulred
in accordance with the regulations 11, 12 and 13 or knowingly furnishes

false and wrong information,

(h) Where the Trading Licens_ee
as per the Central Electricity Regulato

Regulations, ()12 or other charges requi

' by the Commission; o _
€)) 1\2’1111)::: ?he}’lfrading Licensee breaches the limits defined for charging the
i

i i f contracts;
Trading Margin for any type of o
)] \\r/heregthe Trading Licensec fails to maintain the Ne

inRegulation 3.

has failed to pay the fees by the due date
ry Commission (Payment of Fee)
red by its licence or any penalty

¢ Worth specified
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, after making an enquiry, is satisfied that gy,
s mentioned in clause (1) exists and public imy of
. : ere
ke the licence subject to such forms (.sd[
S an

(2) If the Commission
the grounds for revocation a
so requires, the Commission may revo
conditions as may be deemed appropriate:

Provided that the Commission has given a notice of not less than three mong,
to the Trading Licensee stating the grounds on which it is proposed to revoke (hs
licence and has considered the cause shown by the Trading Licensee within Ihz

period of notice against the proposed revocation:

Provided further that the Commission may, instead of revoking the licence
¢ to remain in force subject to such further terms and condition.;
te to impose, and any further terms and

be terms and conditions of the licence

permit the licenc
as the Commission may consider appropria

conditions so imposed shall be deemed to
and shall be binding on the Trading Licensee.
(3) Where the Trading Licensee makes an application for revocation of licence

the application shall contain the following information and documents:

(a) reasons for seeking revocation;
(b) an affidavit to the effect that the Trading Licensee has deposited the

licence fee for the Year in which revocation is sought; that there are no
undischarged liabilities against the Trading Licensee; and that there are
no operative contracts for trading of electricity to which the applicant is

a party at the time of filing the said application;
(c) an affidavit to the effect that the applicant has posted the complete
application on its website and shall keep the application uploaded on its

website till its disposal by the Commission,
(d) documents showing that the Trading Licensee has published the notice
about its application for revocation in two daily newspapers having

circulation in each of the five regions in addition to those published from

Delhi including one economic newspaper;
fter considering the application made in

fied that public interest so requires, the
to the whole or any part of the area
Commission may consider

(4) Where the Commission, a
accordance with clause (3), is satis
Commission shall revoke the licence, as
of trading upon such terms and conditions as the

appropriate;
(5) Where the Jicence is revoked under clauses (2) and (4) of this regulation,
the Commission shall serve a notice of revocation on the Trading Licensee and fix

a date from which revocation shall take effect.
CHAPTER VIII
MISCELLANEOUS

21. Additional provisions in respect of Existing Licensees.—(1) The
Existing Licensees shall meet the Net Worth, Current Ratio and Liquidity Ratio
criteria specified in clause (2) ofRegulation 9 and submit an audited special balance
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sheet within a period :

egulations (o support tﬁi lxmrgl?::;f: gorl\?etﬂ\])\e/ :
P“.’V?ded t,ha‘ 1N Case the Existing L; .

the Existing Licensee shy]| submit g' icensee

months from the date of commenne an applicatio
(2) The Existing Ljce ment of thes

withRegulation 8. nse

(3). Tbe Existing Licensees sh
Commission from time to time-

ate of commencement of these
th requirement:

fails to comply with the above,
n for category change within six
e regulations.

es shall charge trading margin in accordance
all pay the licence fee as may be specified by the

Provided that the |
Licensees on pro rata QLCS?: Cfe fee when revised, shall be payable by the Existing
rom the date of such revision till the end of the Year.

22. Communicatj
on.— ; o
JIl communications relatin (tlg gnless .Other.wme specified in these regulations,
be delivered either in persin tt ¢ trading licence shall be in writing and shall
by registered or speed pos at (1)1 the addressee. or his authorized agent, or sent
lectronic mail. the place of business of the addressee or sent via
(2) All communications shall b
. e regarded i
received by the addressee— garded to have been given by the sender and
(Z) when qelivered in person to the addressee or to his authorised agent;
(b) on expiry of 15 days from the date of sending by registered or speed post

at the address of the addressee.
(c) When sent over email when an addressee specifically opts for such mode

of communication.
(3) Wherever the Trading

post the information on their we
post such information only in text

Licensees are required under these regulations to
bsite, the Trading Licensees shall be required to
converted PDF format, and not images of the

documents.

23. Power to relax.—The Commission may in appropriate cases and for
reasons to be recorded in writing relax any of the provisions of these regulations.

24. Repeal.—Save as otherwise provided in these regulatio-n‘s, the Central
Electricity Regulatory Commission (Procedure, Terms gnd Conditions fo(r: granlt
of trading licence and other related mat?ers) Regulgtlons, ZQO9 Iz;nd | f'mra
Electricity Regulatory Commission (Fixation of Trading M]arglp)m;g]z gaic;n;
2010 and all subsequent amendments thereof shall stand repealed 1ro

t of these regulations.
[Ed.: For Forms se¢

P

commencemen SCC OnLine]



